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I, the Chairman of the Committee on Private Members' Bills aud 
Resolutions, having been authorised by the Committee to present the 
Report on their behalf, present this Fifty-fourth Report. 

2. The Committee met on 1 August, 1988 for-
I. Examination of the (iollowing Constitution (Amendment) Bills J 

under rule 294(I)(a) of the Rules of Procedure:-

(1) The Constitution (Amendment) Bill, 1988 (Amendment oJ 
Article 16) by Prof. P. J. Kurien. 

(2) The Constitution (Amendment) Bill, 1988 (Amendment of 
article 16) by Shri Jai Prakash Agarwal. 

(3) The Constituti-.:>n (Amendment) Bill, 1988 (Amell.dment of 
article 83) by Shri V. Tulsiram. 

(4) The Constitution (Amendment) Bill, 1988 (Amenllment Of 
articles 74 and 163), by Shri Syed Shahabuddin. 

(5) The Constitution (Amendment) Bill. 1988 (Amendment of 
articles 102 and 191) by Shri V. S. Krishna Iyer. 

(6) The Constitution (Amendment) Bill, 1988 (Amendment of 
article 80) by Shri V. S. Krishna Iyer. 

II. Classification and allocation of time for discussion of Bills 
,(vide Appendix) under clauses (b) and (e) of rule 294(1) of 

the Rules of Procedure. 

In. Reconsideration of classification of the Electropathy System 
of Medicine (Recognition) Bill, 1988 by Dr. Chandra Sheithar 
Tripathi. 

IV. Allocation of time under rule 294(I)(e) of the Rules of Pro-
cedure to the Resolutions at item liOl. 2. 3 and 4 .set down 
in the List of Business for Friday, 5 August, 1988. 

\ ': ,. 
Ezami1l4rion of COJUtitution (Amendment) BillB 

3. The Committee considered the Bills and arrived at the following 
findings as a result of their examination of the Bills:-

Finditag. of the Committee 

(1) The Constitution (Amendment) Bill, 1988 (Amendment of 
Article 16) by Prof. P. J. Kurten. 

The Bill seeks to amend the Constitution with a view to provide 
for the reservation of appointments or posts for women in the services 
UDder the Central and State Government.. 
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After considenng all aspects of the Bill, the Committee recommend 
that 1.he member may be permitted to move for leave to introduce the Bn . 

(.l) The· Constitution (Amendment) Bill, 1988 (Amendment of 
article 16, by Shri Jai Prakash Agarwal. 

The Bill seeks to amend the Constitution with a view to provide for 
reservation of appointments or posta in favour of physically handicap-
JM!d persons includmg the blind and war-widows in the services under 
the Central and State Govemmenta. 

After considering all upecta of the Bill, the Conunittee recommend 
that the member may be pennitted to move for leave to introduce the 
Bill. 

(3, The Constitution (Amendment) Bill, 1988 (Amendment of 
article 1i3) by Shri V. 'l'ulsiram. 

The Bill seeks to amend UIe CoJWtitution with a view to increa.'Ie 
the duration of Lok Sabha from five to six years. 

After considering all ~ of the B~ the Committee recommend 
that the member may be permitted to move for leave to introduce the 
Bill. 

(4) The Constitution (Amendment) Bill, 1988 (Amendment Of 
Article. 7t and 163) by Shri s~ Shababuddin. 

The Bill aeeks to amend the Constitution with a view to jJ1'Ovide for 
a limit on the stren,th of the Council of Ministers ~ in Central and 
State Governments. 

After considerinJ{ all .. pact, of the BtU, the Committee recommend 
that the member may be permitted to move for leave to introduce the 
BUI. ! 

(5) The Constitution (Amend.aJ'lmt) Bill. 1988 (Amendment of 
articles t 02 4"d 191) by Shri V. S. Krishna lyer. ' 

The BW aeekI to amend articles 102 aDd 181 of the Constitution with 
a view to provide that any person, who resigns from the JDembenh1p of 
either House of Parliament or It¢slature of a State or is disqllalifted for 
being a member at SU:D Hauae under the Tenth Seha4uIe, man not be 
eUgtble to COIltest anv elec:Uda to the either IIOU88 of ParlIament or the 
Legislature of a State for a period of . Ave years fnIm' the date of resig-
nation or of such disqualification. 

After CONiderinJt all upects of the BW, the Committee recommend 
that the member mav be permitted to moxe for leave to introduce the 
8m. 

(6) The Constitution (Amendment) Bill. 1988 (Amendmeftt of 
article 80) by Shri V. S. Krishna Iyer. 

The Bill seeks to amend the Constitution with a view to provide that 
tbe peraons havin, special knowl~ or ~ ~ in the 
matters at puhlic IIldmtniBtraUGil and edministtdGll of t~ abal1 al_ 
be eligible to be c:oDS1dered for nomination to the CouIrc:I1 of States as its 
~mbers, by the Pre,ident. 

",' ~", .' - . . 

After' c:onsI.dertng all aspec:tt of \.be Bi11. the C~ ~ 
that the member may be permitted to move for leave to intrOcluee tl. 
Bill. 
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Classification aM Allocation of &ime to Bills 

~ 4. The Committee then coosidered cJes5ification and allocation of time to 
AeVCll Bills specified in Appendix. 

5. After considering all aspects of the Bills. the Committee recommend 
abat the following Bills be placed in category 'A':-

(1) The Abolition of Begging Bill. 1988 by Shrimati Basavarajeswari. 
(2) The Prevention 0( Formation Of Political Parties for Promotion of 

R~li!!ioos Interests Bill. 1988 by Prof. P. J. Kuricn. 

(3) The Constitution (Amendment) Bill. 1988 <Amendment Clf 
article 350A) by Shri Shantaram Naik. 

(4) The Crop Insurance Bill. 1988 by Shri Balasaheb Vikhe Paul. 

The Committee further recommend that all me remaining seven BiUs be 
placed in categor)' 'B'. The Committee recoauqcpd aUocation cI time for 
each of tbe Bilk as shown in column 5 of the Appendix. 

Reconsideration of the clGBsijicc&tion of a Bill 

6. The Comnlittee then considered the request of Dr. Chandr-a 'Shekhar 
Tripathi t(\ ttconsider their earlier rcc:om~qe aivinl cateaorY 'B' 
(&1ide Forty~ghth Report). to his Bill namely. the Electropa.thy System 
of Medicine (Recognition) Bill, 1988 and place it in category 'A'. 

7. On ttconsideration, the Committee did not see any justiJication lor alter-
ing the original categorisation or the Bill . 

• ·Ulocation of time to Re.o'''~ 
'" 

8. The Committee rea>mmend allocation cI time to resolutions as foUows:-
(1) Resolution by Shri Somnath Rath ~ implenacn- 2 hours 

tat ion of New 2()..Point Pr~amme. . 

(2) Resolution by Shrimati Ba$awtPari reprdilll 
drinking water facilities in rur-al ~. 

2 hours 

(3) Resolulion by Dr. V. Vcnkatesh rc~ upliftment 
of ~onomjcalJv backward areas. 

2 hours 

ReeommendGtioM 

9. The Committee recommend that-. 
(i) Prof. P. J. Kuri~, Sarvashri Jai ~b AprwaJ, V. Tulliram, 

Syed Shahabuddm aDd V. S. Krisbaa· f)'er be permitted to move 
for leave to introduce their C.oaltihdion (Amendment) Billl; 

(ii) the dassification and allocation m limo to Bills by the cOmmittee 
as shown in the Appendix, be agreed to by the House; and • 

. (iii) the alkQtioD of time to rcIOIutions, as ...... in par .... 8 above. 
be ap-eed to by the HOUle. 

NEw Dwu; 
Augut I, 1988 
S,.,aq 10,-191.f (Scaka) 

M. TRAMBI DURAl. 
Chairman, 

Committu on Prit1a.te Member.' 
BUb .tId RelOlutionB. 



51. 
No. 

Name or tbe BiD and tbe 
member-ill'Charle 

APPENDIX 

Rill No. 

2 3 

The Constitu'ion (Amendment) Bill. 1988 41 c.r 1988 
U ........ , 0/ .,id# 170) by Shri 
Sbantaram N41k. 

2 The Supr-cane (Amendment) Bill. 1988 44 or 1988 
(....",.,.., o/lI«tiou 3 IIIId 5) by 
Shri Anand SiRlh. 

3 The Co:t'titution (Am:ndment) Bill. 1988 40 of 1988 
(I-,1DIr 0/ ",... ."d#' 2751f) by 
Shri Shantaram Nalk. 

4 The Abolition of Beailll 8i11. 1988 by 42 cf 1928 
Shrillllti Ba .. varajelwari. 

5 The CeiURI on Wi" Bill. 1918 by 'I of 1988 
Shri S.B. Sidnal. 

6 The Prevention or Fromllion of PoUtkal 52 of 19.8 
Pania for Promotioa ,of ReliliOUl 
Interet" Bill. 1988 by Prof:P. J. Kurien. 

7 The Co:nlitu'io:l (Am'DdmXlt) Bill. 1988 49 of 1918 
(If".".,.,." 0/ .'IeW" 214) by Shri 
Baluaheb Vlkhe Palil. 

8 Thr CoIllral Bllei .. aDd lab (Amead- SO of 1988 
ment) Bill. 1.8 ('".". 0/ ", ... 
MCtItIIu liD. llE -.I lIF. nc.) by 
Sbr' Harocbhai Mehta. 

9 The Con.tituliOD (AmlDdmeat) 8iD. 11188. 47 of 1918 
(If ___ ' 0/ ."dI lOS) by 
S!l.rl S!wt\taram Nallt. 

10 The Coauitutloll (~) Bill. 48 01 1918 
1988 (A--.., o/.'ltfr 3SQA) by 
Shri Shantaram Naill. 

II Tilt Crop IntUraIA BiD. 15018 by 54 01 1_ 
Shri ........., V ... he Patll: 
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